[To be published in the Gazette of India, Extraordinary, Part-1I
Government of India

Department of Revenuc
(Central Board of Direct Taxes)

powers conferred by sub-section (1)

(Central Act No. 39 of 1987), as a ‘class of body’ in respect of

arising to that body, namely:-

{(E).- In excrcise of the powers conferrcd by clause (46]. 1{
Act, 1961 (43 of 1961}, the Central Govcrnment hereby notifie
clause, ‘District Legal Secrvice Authority’ as specificd in the

constituted by Government of Haryana for cvery district in the

Ministry of Finance

Notiﬁcation—:? o

of section 9 of the Legal

New

,|Section 3, Sub-section 1]

Dclhi, the 22-October, 2018

seclion 10 of the Income-tax
for the purposcs of the said
schedule to this notification,
Ltate of Haryana in exercise of
$ervices Authorities Act, 1987
the following specified income

Court, Central Authority i.e.

(a) Grants reccived from the Punjab and Haryana [High .
National Legal Scrvices Authority and State Authority i.e}] Haryana State Legal Services
Authority for the purposes of the Legal Services Authoritigs Act, 1987,

(b) Grants or donation rceeived from the Central Governmept or the State Government of
Haryana for the purpose of the Legal Services Authorities Act, 1987;

(c) Amount reccived under the order of the Court;

(d) Fee received as recruitment application fee; and

(e) Interest carned on {a) to (d) above,

2. This nofification shall be effective subject to the condifions that cach of the District

Legal Scrvice Authority.

(a) shall not engage in any commercial activity;

(b) activities and the nature of the specified income shall renjain unchanged throughout the
financial years; and

(c) shall file return of incomc in accordance with the provisgion of clause (g) of sub-section
{(4C) of section 139 of the Income-tax Act, 1961.

3. This notification shall be deemed to have been applied fof assessment. Year 2018-19 and

shall apply with respect to the assessment years 20 19-20, 2020121, 2021-22 & 2022-23,

Schedule
I._S.NO, ___N.dmc Of l."'l(, Aqthor;ty o I o -“"i;);\T\I“ o T
(1 @ _ SR VR L = B
1 District Le gal Service Autho r]Ly, Ambala AANGDOOTER
2 District Legal Service Authority, Bhiwani 7 |aaheboczag T T T T
3 District Le ng Service Authonty,ml_’.aT\;él o o .I.M._L_J_COSZZA -------------------
4 District Legal ‘Service Authority, I<arfddbdd | ashocosore 7T T
§__ | District Logal Service Authority, Narnaul | aARipiocony T T
6 District L (.gcl'i Service Autho rity Kurukshetra ANRLD1049C T
7 District Le gal Service Authonty Rohldk T ANRGCo050M T
8 | District I_Eg:l Scrvice Authority, Rewari AAAGDO044A i -
"9 | District Legal Scrvice Authority, Karnal U AMALCO999G
‘—\"E DlétﬂCtIegﬁ SL;'('{?.H_.(‘ Auth()rlty I{d_lihal T I_I_IOQ_f).E:}l\;I ST T
11 | District Legal Service Authority, Yamunanagar | \LD1012D T T
B ]:--Q%MM“-I)-l'?tfl(_.-t_T-(;-g:é._l-_Q(,l—VlEé_.KUfhorlt\" Pcﬂ]lpdt T [;0098013 T
13 District Legal Servu,c Authonty, Sirsa T _ ALD1006F S
___1_4j__ DlSlI]C-L I.Lg;{al ‘%t rv1cc Authorlty Nuh (‘vIcwcit} - i | A Gl)Olllt\_—_ - T




" 18 | District Legal Service Authority, Gurugram | AMMAGPO052Q
19 | District Legdl Service Authority, T att‘habad - __ . 11 Iy_\L{‘OO9"54_i< ) .__.___.___,,,_._{
20| Diswrict Legal Sewvice Authority, Jind .. | AAGDOOSSR §
21 D13tr1ct L egal Service AuLhorny, b(mepdt ‘ [\AA(; )OO??R s J

[Notification No. To /2018, F.No.300196/64/2018-ITA-]]
N 6. Gt
(Vinay.8heel Gautam)
Under Scerctafy to the Government of India

Explanatory Memorandum:-It is certified that no person is being adversely affected by giving
retrospective effect te this notification.

To
The Manager,
Government of India Press,
Mayapuri Press,
New Delhi.
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